\ 224
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| TEM No. 26 Court No. 8 SECTION I | A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 231-232/2002

(From the judgenent and order dated 10/01/2002 & 11.1.2002 in W
380/ 01 of The HI GH COURT OF BOVBAY AT NAGPUR)

M C. ABRAHAM & ANR. Petitioner (s)
VERSUS

STATE OF MAHARASHATRA & ORS. Respondent (s)
(Wth prayer for interimrelief)
( Wth Appln(s). for stay & exenption fromfiling c/c of the inpugned
Judgnment and urging addl. grounds and permi ssion to place addl.
docunents on record and exenption fromfiling O T.exenption from
filing OT.
( Wth Ofice Report )

Wth

SLP(Crl.) No. 301-302/ 2002, SLP(Crl .) No. 310-311/ 2002, SLP(Cr | .) No. 868/ 2002

Date : 19/08/ 2002 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE N. SANTOSH HEGDE
HON BLE MR JUSTI CE Bl SHESHWAR PRASAD S| NCH
For Petitioner (s) M. Jay Savl a., Adv.
M. N shant Menon, Adv.
Ms. Reena Bagga, Adv.
For Respondent (s) M. R B. Masodkar, Adv.
M. S.S. Shinde, Adv.
V. N. Raghupat hy, Adv.
M. N raj Sharnma, Adv.
M. B.V. Bal aram Das, Adv.
M. Prateek Jal an, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
L....... L....... oo, T ...... T ...... T ...... T ...... T....3d
SP2
Adj ourned by three weeks at the request of the
counsel for the respondent Nos. 4 to 6. Respondent
No.3 is permitted to file additional affidavit within
that time.
. SP1
(Ganga Thakur) (Prem Prakash)

P.S.to Registrar Court Master



